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Date of concluding the hearing : February 06, 2023
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e / ORDER
HTd I3, ~ATTAF WEET §aRT / Per Sanjay Garg, Judicial Member:

The present appeal has been preferred by the assessee against the
order dated 18.08.2022 of the National Faceless Appeal Centre
[hereinafter referred to as ‘CIT(A)] passed u/s 250 of the Income Tax

Act (hereinafter referred to as the ‘Act’).

2. At the outset, the director of the assessee-company has filed a
letter dated 03.02.2023 seeking permission of the Bench to withdraw
this appeal filed by the assessee. Since the ld. DR has no objection in
this regard, the permission as sought by the assessee is granted and

this appeal of the assessee is dismissed as withdrawn.



3.

I.T.A. No.575/Kol/2022
Assessment Year: 2020-21
Vibrant Infocom Pvt. Ltd

In the result, the captioned appeal of the assessee is dismissed as

withdrawn.

Kolkata, the 6 February, 2023.

Sd/- Sd/-
[far8rer 31ararer/Girish Agrawal] [d<1 96T /Sanjay Garg]|

o@r ge&a/Accountant Member ~graeh ge&g/Judicial Member

Dated: 06.02.2023.
RS
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